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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLI(ATA, WEST BENGAL

ORIGINAL APPLICATION No. 118 of 2024

&
In the matter of :

Environment Warrior
....Applicant

Versus
West Bengal Pollution Control Board & Ors.

..Respondents.

AFFIDAVIT-IN.OPPOSITION ON BEFIALF OF THE RESPONDENT

NO. 4, being M/s Sunil Foam (P) Ltd..
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAL

ORIGINAL APPLICATION No. 118/ 2024lEZ

Y s In the matter of :

EnvironmentWarrior ....Applicant

Versus

West Bengal Pollution Control Board &

Ors.

.....Respondents.

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 4,beingM/s Sunil

Foam (P) Ltd.

I, Snil Kttmar Goel, son of Brahma Nand Goel, aged about 61 yg21'5. 5y

faitlr- Ilindu, by Occr.rpation- Business, residing at764, Block-P, New Alipole,

Cilcus Arzenlre, Kolkata:700053, do herebv solemnly declare and say as

follor,r,s:

1. That I am the respondent no. 4 in the instat-rt original application anrl I

am rvell acqtrainted with the facts and circtttnstances of the case and I am

clulv ar-rthorized by the respondent no. 4 to sign and sr,vear this affidavit.

2. That I have been advised to dcal rvith those contention arrrd/or

aveLments rnade in the said Original applicatittn rt,hich appear to be material

er.cl relevalt for acljudication of the said application and I further say that tlrtr

arrerme)nts ancl / or contentions which are not expressly admitted, deemecl tc-r

havc beetr denietcl bY n-re.

e)

*rl
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3. That at the outset it is humbly submitted that the unit of thc

Rerspondent no. 4, is not functioning andior nor-r operational urhich is evident

flon-r the rnatter of recorcls.

4. It is statecl that the instant original applicatic-rn is taken up by the

I lon'blc Tribr-ural on the basis of a Lettcl petitiorr received through emai]

datcci 01.04.2024 alleging that inspite of notice of closure as well i1s

clisconnection of electricity vide order clated 30.11.2023 the unit being thc

responclent r-ro. 4 herein is still continr,ring cipelation.

5. lVitlr regar:d to the aforesaid, the present respondcnt deny and disptrter

sr-rcl-r allegations as the same is contrary to the records and it is mattc't' rti

rccorc-l from the Closure Order dated 30.71.2023 passed by the West Bengal

Control Board that cluring inspection the ttnit was found trnder lock

In the said closure order the Director (HR), WBSEDCL wcls

to take necessaly steps for disconrrection of the electricity. Th;ri

to thc said direction Electricity was also disconuecLed on 19.01.2024.

it emphatically establishes there is no possibility left to run the Urrit

t electricity as r.r,ell as after communication of closure order, r.vhich lras

been a1leged bv the complaitrant.

Copy of the said disconnection of Electr:icity is annexed herer,vith ancl

r.rrarkeci r,rrith the letter'A' to this affidavit.

6. lt is statecl that pursuant to the solemtr order passed brr the Hon'bler

l'r:ibr-rna1 an inspection rvas held or-r 72.0E.2021 by the Reventte Inspcctor

llopgl,ith CI of the BDO (Block Development Officc) Serampore-Uttarpara
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L)cvr.lopnrent block and officer of Dankuni Police Station rvhich also reveals

that the Unit being the respondent no. 4 is no operartional with no electricity.

Copv of ttre said Enquiry report is annexed her:ewith and marked rvitlr

the letter'B' tr) this affidavit.

7. It is stated that land of the unit is located in Plot numbers 7366 (P),73t:,7

(P), 1368(P), 1370 (P),1377 (P),1372 (P),7377 (P) of Jt4ouza- Mollarber, J.[,. No.

22, Khiitian no. 51t15, Danl<uni, District- Hooghly rvhich is classified as'Shali'.

T-hat a notice urrder Section 4C of West Bengal Larrd Reforms Act, 1955 n,,rs

srrrvccl Lrpol1 the responclent herein. It is respectfr-rlly stated that already tirer

pru.sent res;-ronclent subrnitted an application before the BL&LRO for'

convcrsion of classification of land which is pending before the appr:opliate

authoritics.

C.rpy of the said application for conver:sion is annexed herewith and

nrarkcd rvith the lctter:'C' to this affidavit.

8. it is alleged that Unit is situated on thc wet land, whicl:r the respondent

no. r[ cleny and clispute. lt is matter of record fr:om the Gazette Notification

pirblislred on l6tr'October, 2023by the Departmerrt of Environlnent, Covt. of

West Bcngal tl-rat thc Pkrt rrtrmbers 1365 (P), 1367 (P), 1368(P), 737A e), 1371

(l'), 1372 (I'), 1377 (1>) of Monza- Mollarber, J.L. No. 22, Khatian no^ 51(i5,

Danktrni, District- Hooghly over rvhich the Linit is situated is recorded as

Sl-rerli arncl thereby clucstion of sitr-ration of trnit ovt:r wet 1anc1 tras no legs ttr

statrcl tlpo11.

Copy o1 the said Gazette Notification dated 16il' October, 2023 is

annexccl hercrvith and marked r,vith the letter'D' to this affidavit.
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9. It is srrbmitted that respondent r:ro. 4 is a larv abiding Unit arrd in

corr.rpliance with the Closure order alreac11, said Unit stopped the operaticrn

ancl tal<err all steps to comply with the conditions as issued by the Stater

follorving the l;rws clf the land upon maintaining all cr:iterions. That presentlv

thc cnlire matter is between the unit and the authoritv. It is respectfuiiv

strbmitted that in similar circumstances the. Hon'ble High Court in the matter:

rrf WPA (P) 87 <t1: 2024 observed that when the Electricity is clisconnected the:

Llnit cannot operrate as the closure order continues tcl remain in force. That in

tcmrs of provisic'rns of Water (Prevention and Control of Pollution) Act, 1974

ar-rcl Air (Prevention and Control of Pollution) Act, 1981, the offending partrv

has thc remecly against the closure order and when the Industry approaches

thc Poilution Corrtrol Board or the Appellate authority he shall be heald

bcfore ;ury order is passed on prayer made for revocatiorr of closure order'"

Copy of the said order is annexed herei,r,ith ancl markecl with the lettcr

'[r,' to this affidavit.

1(). Tl-ri-it thc. respondent no" 4 humblv sr-rbrnits that he has high regard tcr

tlre Solemn Orders as passed b;r this Hon'ble l'ribr-rnal ancl bc dischargerd

from thc instant prr)ct'eding and ftu'ther submits that the respondent Unil. rvrl1

cor-nply rvith any Order as may be passed bv this I{on'ble Tr:ibunal.
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I l. 'fliat the statemer-rts rnade in par:agraphs 1 to 8 are trlte to m1r

k r r ou.l ed gc' alt cl r€|s t a rL' nr y tt'sPL'c tful submission.

Foam Prlvate

ldentifiecl bv me DEPONENT
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VERIFICATION

l, the Deponent aborre-named, do hereby verify and declare that the

st;rtements macle in paragraphs are true ancl correct to the best of my,

knorvledge and ir-rformation and i believe that notiring material has bet:n

concealecl there from.

IL
Verified at Kollcata ctn t\ day of October, 2024.

Foam

Prepared by rne DEPONENT Director

Advocate
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WEsT BENGAL STATE ELECTRICIry DISTRIBUTION COMPANY LIMITED
(A GOVERNMENT OF WEsr BENGAL ENTERPRTSE)

Hooghly Region Ph: 033-26860424
Administrotive Building Fox: 033-26868352
Rom Mondir, P.O. Chinsuro{R.Si
Distl Hooghty, pin 7t2 tOZ'. * r

(

WT{DTI
rtlemo" No. RM/IIG/BulldMi sc./ )flO Dote: l4"og,4h
To,
The Sub-Divisional O fficer,
Serampore,
Hooghly.

Sub: Status of Electricity Connectfon i.r.o. M/s. Sunil Foam (P) Ltd.
Refi Your letter bearing memo no.49/R.M./Srp. dated 12.08.2024.

Sir,
In reference with your letter, mentioned above, this is to inform you that the Electricity

Connection in respect of M/s. Sunil Foam (P) ltd., bearing Con ID - 950083L07 had been
disconnected physically on 19.0L"2024. as per direction of Pollution Control Board.

Thanking you,

Yours faithfully

,*/o4,r& IM.
Regional Manager,

I-looghl.v Region. WBSEDCL.

Registered Office: Vidyut Bhovon, Block -DJ, Sector -II, Solt Lake City, Kolkoto - 7OO 091

wffig,{gp{&-
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IF

'T
IINQUtRYji[f_urt { 4

In pursuance of your instrttctiort, w0, the unclersigned, have jointly visitetl the unit of M/ssunil Foam(Pl Ltd'(herein after referred to as the unit],located at Mouza-Mo llaber, p.o,&p.s.-
Dankuni'Hooghly,71231Q on 12.08.2024 to enquire upon the matter on whether the electricity ofM/s sunil Foam(P) Ltd' has been disconnected or not and whether the said unit still continuing itsoperation. Findings are enumerated below_

1) ) During the visit, prima facie it appears that the unit has no electricity connection and the unitis presently non-operationat. The representative of ,h" orn., of the unit sri sanatan Mitra hasstated before the visiting team that the electricity of the unit was disconnected and presentty theunit is completely non-operational. However, the matter of electricity disconnection can befurther affirmed by the WBSEDL authority.

t

IMONA] DAS)
Industrial Development Offi cer
Serampore-Uttarpara Dev. BIock

HOSHJ

Inspector of Co-operative Socities
Serampore-Uftarpara Dev. Block
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Enctosure:...P.h. .... ..

k"^c brf\ / *

,oE
I

:* tt
Governmerii of West Bengal 

r
0lllce ol lho [10fit Lan0 & l,and netorms 0tflcer,

Serampore-Urarpara :: Hooghly.
E mo il: bl lrosu@qmai [.com

tvlemo No.: I 6 97 /8. L.S. U/ 24 Date: /3108/2024

To

The Block Development Officer
Serampore-Uttarpara

Hooghly

Sub: Enquirv report in respect of OA No. 118/2024/EZ in the matter of Environment Warrior vs WB PCB & others.
Ref: His office Memo no, 1059/SU dt 12.08.24

ln view of the above subject, a joint inspection was conducted on 12/O8 /2024 by the C.l, Serampore-Uttarpara
Block Development Office and R.l, Rishra G.P of the BL&LRO, Serampore Uttarpara. The joint inspection report is also
attached herewith for his perusal. lt appears frorn the joint inspection report that 8O% of the [and covered with rubbish
as the land is low in nature. Secondly, some portion of the land is lying vacant and other part is covered with bushes.

The plot information of concerned plots i.e, MOUZA- MOLIARBER, JL NO- 27, LR KHATIAN- 4045 & 5105 with
classification SALI are also enclosed for ready reference.

This is for kind information
Y. .,7
t3. V +

a
E-
o

m+
t\\,$_ \ ,iloE.rr\

Assistant Director ind
Block Land & Land Reforms Office

Serampore-Uttarpara, Hooghly.
Assistant Director

and
Block Land & Land Rrforms Cifice

Serampore - Uttarpara

-
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E-ryail:
b doseram pore@g mail . com

Phone: 033-2662 0ABz

Add: 21, Rabindra Bhaban
Road,

-ft*P

&
Governtqent of West Bengal r

office of gloEk Development bfficef
Serampore - Uttarpara Development Block

SeramPore, HooghlY.

?t

Memo No. lO TO {r) Date

To
The Sub-Divisional Offi cer

Serampore Sub-Division.

Sir,
Sending herewith the Enquiry Report in pursuance of your office Memo No'49/RM/Srp

dt.12.08.20 24 foryour kind perusal and necessary action please"

Yours faithfully,

T.
s{iMfx&A

Block DeveloPrnent Officers

Serampore-UttarPara Dev' Block
STjt*g,,tn

tu")

t>/o*/ zo2-1 .

/#lrr^.
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ffi*'gn" flie. f,iSS *f
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I .4.?,fiL?

3$?? ffi

0
fu*-*F

t

58



wv

E -mail :
b d o sero m p o te@.r7nrar'l . conr
Phone: 033-2662 00tt2
iaa , I t, RoDirrrlrn Bhrrlrrrrr
Rood.

ffi's
Government of West Bengal

OffIce of Block Devetopment Offlcer
Serarn pore:JJt tarpara Develo;lment tllcrck

Serunrpore, Hooghly.

TO

ta

ENqUIRY REPORT

Itt pursuatrce of Mento No. 49/RM/Srp. dr.12. oL.zoz+of the sub-Divisional officer, serampore sub-Division 'l' the undersigned ,rouia tite to state that officers of this Block ,the BL&LRO office,Serampore and Dankuni P.S. have joinrly visited rhe unit of M/s sunil Foam [pJ Ltd.fherejn afterreferred to as the unit),located at Mouza-Mollaber, p.o.&p.s.-Dankuni,Hoo ghiy,77231,0, on
12/ 08 / 2024. Find ings a re enu merated below_

1) During the visit, prima facie it appears that the unit has no electricity connection and the unit ispresently non-operational' The representative of the owner of the unit sri Sanatan Mitra hasstated before the officers visited that the electricity of the unit was disconnected and presentlythe unit is completely non-operational" However, the matter of e]ectricity disconnection can befurther affirmed by the WBSEDCL authority.

2) As per report of the R'l the piece of land is a low land and recorded in the name of sunil Foam(p) Ltd. rocated in Mouza-Moraber u.L No.-22,Khatian No-5105,Dag No_1366(p),1367(p),1368(p),1370(p),1371.1p11372ip) & 1.377(pl I is partiaily,apparentry 80% of thetotal area, filled up .However, any dumped garbage could not be traced around the piece of landin question.

ffi
,e\^^_

BIock Devlopment Offi cer
Serampore-Uttarpara Dev. BLock*d.W"",,0

f
o fl}t

f,hI i"r ffi;- (f'\t u"\{ Y*
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE SUB-DIVISIONAL OFFICER

SERAMPORE:: HOOGHLY
e-mail :sdoseramDorels@smail.com/electi onsro2077 @srn"il.co!0

s tJ

Memo No" 50 RM./Srp

Io
The District Magistratg
Hooghly.

t
Date:74.08.2024

Sub: O.A. No. 118/2O2alEZ in the matter of Environment Warrior vs WB PCB & others.

Ref: Your Office Memo No. 1252R.M., Dated: OI.OB.ZO24

Madam,

ln reference to the subject matter as stated above the undersigned would like to inform you that:-

1l As per the report avaitable from the Regional Manager, Hooghly region WBSEDCL the electricity
connection in respect of M/S sunil Foam (P) Ltd. bearing consumer lD No. 950083107 has been disconnected
physically on 19'01.2024 according to the direction of the west Bengal pollution Control Board. As per spot

enquiry done, it has been observed that the unit has no electricity connection and more over the unit is

presently non-operational.

2l The piece of land is a low land and it is recorded in the name of Sunil Foam (p) Ltd. located in
Mouza - Mollarber, J.L. No"- 22, Khatiyan No. -5105, Dag No.-1366(p), 1307(p). 1368(p), 1370{p}, 737Upl,
1372{Pl, which is partially (apparently 80Zo of the total area) filled up.

However, no dumped garbage could be traced around the piece of land in question

All the enquiry report is enclosed for your kind perusal.

Endo: As stated yours faithfully.

^\fi'\
./'L$

l^\o "*

5u lOfficer,
Serampore, Hooghly.

t'
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l'*nd & ]-ttnd R.e/brtns' And Relirgee RerieJ'& Rehahiritatiort Departrue*i

F'ORNI i A
Applicatiori i'or changc of character" convcrsiorr or a,lteration in the mode of-use la,ii

(See sub-rr,rie (1; o1-rul,:5A)

Applicarion Ncr : CONVZA230609AA7 g5 Application Date : 29l0Sl2()2j

From SI-iNtrL FOAM PRIVATE LINiITED
3I , GANESH C]HANDRA AVENLIE , BOWts,{ZAR, f(OLKATA - 7OOO13
The District Land & Lancl Refr:nns Officer/
The Sub-divisional Land & I_ancl Reforms Otficeri
The Bolck Land & Land Reforms Officei.

To

siub' ''dpplication tbr pennission fbr chage of'ch*racter, conversi.n.r alterati.n in the,rocle of use ol.liirid.

Sir,

I/w*ha'e thi; hc,ourto apply for pennissi.nfoi chaugc of character. conveLs.i.n Jr alter:riio,r,the
tnode of irse of thc lancl hr,r'ing r'vater body for tire purpcsc of ltclLrstrial and conlrnercial us":

2. The pafticulars of the land,lland ha,i,g water body with respect to which
lurnished below:*

(1) Name of the District
(2) Narne cf the Block
(3) Name of the police station
(4) Name of the rt\auza
(5) Jurisdicrion List No.
(6) Kharian No. (R".S & L.R)
(7) Plot No. (R.S & L.R)

. (8) Area of the ptot (R.S & L.R) llf part
plot. specily tlre ar.ea and oortion]

(9) Existing classification of the plot

(1) I,larne oi rhe District
(2) Narne oi-the Block
(3) Name of the police station
(4) Narne c'f rhe mouza
(5) Jurisdiction List hlo.
(6) Khatian No. (I(.S & L.R)
(7) PlotNo. (R.S & L.R)

. (8) Area of the plot (R.S & L.R) [If part
irlot, specity the area ancl porlion] '

(9) tsxisting classification of the plot
(10) Applied classificatirrn of the irlc,t

h*
!'t\

:HUGLI
: SHRIRAMPUR
: Serampur

: Mollarber
:22
;5105

ffif: 1366. 1357, 1368,1370. t37t,
: 0.6277 acre,0.27 acre,0.26 ,

acre,O.03 acre

: Shali"Shali,Shali,Shali,Shali

:IILIGLI
: SIIRIRAMPLIR.
: Serampur

,l Moliarber
". ^:l
:5105
: 1366 "1367, i 368, I 3 70,137 1,137 2,137 7
: 0 .62 17 

^acre,0.27 acr e,0.26 axe,A.23 acre,0. 6 I acre.A.7 17 2scre,0.0.3 acre

: Shali,Shali,Shali,Shali,Shali,Shali,Shali

: Shali.Shali,Sliali,Shali,Shali.Shali.Shali,Factory

Er.*4

#

is

1372,

acre,0.23 acre,0.6 I acre,0.7 172

,Shali,Shali

r

to",a

ffi
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^2
3- '[hc foltrowing docurnents, in duplicate, are eficlosed with tilis application:-

4. I i Wc also clcclare and undefiake -
l' That tlre Iand. in question shall be used strictly for the pulpose for which such permissi.rr shall be
granted;

2. That there is no bargadar, in tire land, in question;

3'Thatno rvork shallbe done ontheland,in question that may leadto conversionofthe same
u.nless permission as sought for is granted;

4'That ftecessary approval or permissicn or Iicence shall be obtained from the appropriate
authoritl' as required for erecution of the rvork on the land, in question as soon as permission for
conversion as sought lor is granted:

5. I / lVc furthcl clecltu'c -
1' That the land , in question is under peaceful possession of myself / ourselves and it is free
from all encumbrances;

2' That the land, in question is not involved in any proceerling for vesting uncler the provisions of any
law;

3' That the land, in question is not inrrolved in any court case rvhich prohibits such oou.,,ersion .

ihange cr altcration in the mode of, lse of the land.

6' I / We also declare and undertake that in case it is proved at any point of time that the documents
furnished and statements made hereinabove are not tme and correct, I 1 We am / u.e liable for any lcgal action
Y"hich witl be take': by the competent authorily in this regard including cancellation of o^lcr granting change
of chalacter. conversion or alteration in the nTocle of use of land as sotrght for.

Encl. As stated ahor,e Yours faithfuliy..a
+&#g

flr

Place

Date (Full signature of the applioants(s) rvith sei:l, it any.)
,ffi
**

ffi
ffi

#ry

ffrf
a

g s

29/A5/2023 , 9:3 7:4 I urn
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l.*nd & Luncl Refo,ns Anc Refugee Relie./'& Rehaltilitatio, Departnte*r

ACKNO WLEDC EMENT RbCEI PT

Case No' : CN/2#23/0509/585 generoted for this Apptication No. coNL,2023060g00s03.
6RrvA'r. is: I 9202324a06646s81 I Dated: 2L/0s/202s 0s:2 I :s I.
Puid A$nunt is: 2410.0,

N.B: Please bring the required

w

3 , l4;34;27 pnt

33s

ry#

Affice.

V

ffi

vt *
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Government of west Bengal 
J Y

GRIPS 2.0 Acknowledgement ft.eceipt
Payment Summary

il I tlluil ut"ulll{utuxJl|JJ I ]t

EI

GRIPS Payment ID:
Total Amount:
BanlVGateway:

BRN:

Payment Status:

2305202320066465S0

2410

State Bank of India

IKOCGKruC4

Successful

Payment Init. Date:

No of GRN:

Payment Mode;
BRN Dafe:

Payment Init. From:

23/05l2AX t7:21:Sj

I

Online Pelment

23t052023 l7:.22:3*

Depaflment Portill

Depositor's Name

Mobile:

192CI:.1240056,16581 1

lN WORDS; TWG THOUSANI)
DISCLAIMER: This is an Acknowle

pa
ffi #

SUNIL FOAI\4 PRIVATE LIV{ITED
8013744t14

Land ct I-and R.cfonns and Relugee Relief & Rehabilitation 21lt)

Total Z4Mt
FOUR IIUNDRED TEN ONI,Y.
dgerraent Receipt, please refer the respective e-c*ral*an f::on: 1he

\
Ft(ss

tu
(*"*

ff
d;

w

GRIPS Payment lD 2 30520232006646580 :: eChailan generated at: 29/A812023 14:38:38
Page 1 of 2

1

:'1ll

,#,Lrrii("
"tn;: 

,

]L:#'
,'ullir'

. -ru,,][it"
ii,.fei

,#'
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{legistered lr{a. l$'B iSC-z 47 n- o. WB(Part-I)/202.3/SAR-tt05

W,llt \r

ThsLhntn 6slette
sqAEqqil

Extr*ordinar"l:
Published byAuthority
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GOtr'IRI$MI,NT O} WEST BENGAL
Ilepartnren{' of Environrtent

Prani Sampad Iihavan, 5'r, Flool
LB-2, Seetor-llI, Salt Lake, Kalkata-?t|o106

No. 2.1{i6i [Ni4f:- I 7jtl21]13 -202:1

The dr*ft ef the natificationn :vhith the West Bengal State Wetlands Authority (WBSWA) proposes to
issue in exereise af the p*wers conferrtd under rule ? of the Wetlards {Conseryati** and M*ragement} Rules,
2017 read with Eaviranment {Protection} Acf, lgS6 {29 of 1986}, i* hereby published for the information of the
persons likely to he ecncerned or afferted thrretry; and u*tice is hereby given that tll said draft
notification shall be t*ken intc csnsideratist $rr $r sfter tke expiry *fa period cf(6$) sixty days fram the date
or which copies of the Official Gazeffe cantaining this uotificatien are sade availnllle to the public;

Any persox interested in making a*y *lrjefii*n or suggestio*, oa the propasals contaiaed in the draft notification
may forward the sa re in writing, for eaasideration *f the Covernment of W'est Bengal, within the period so specified to
the Mernber Secretary, West Bengal State Uretlands Au&ariry, or at email address ctoekwma@gmail-com

Dratt Notification

I ' Whereas, the Dankuni wetland inciuding zcne of influence admearsuriag aa area of approximatr 118 ha, situated iri
Mouza Mollarber, JL na. 22, Panchghara, JL no. 8S, Jaykrishnapuq JL no. 6g and Jhakari, JL na. I03, Block
Srirar*put-Uttarpara, Chanditala-Il, Singur under Hooghly, lVest B*ngal, whish is co*sidered to be critically
significant f*r its ecosystem seruices and hiadiversity vaiaes far the l*cal communities and society at large
(hereinafter referred to as the "Dankuni wetland"); which is mare particuiarly describe* in Schrdxle I herein
under;

2. Ard wherees. it is considered that for sustaining these values, the ecalagical character af wetland ecosystem needs
to tre maintailred by maintaining stahts quo by regulating developmental activities within tle wetland as weli as

within its zcne cf iufluence;

PART I-Orders and Notifications try the Governor of E/est Bengal, the High Court,
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Andrvhercas, in renns ot'sub_rule 1l,t of rule
the Envir"cnmeilt Departn.rent of Covemmerrt of
Dankuni wetland;

And whereas, L-rased on thc physical surve:y, Brief Documenls as well as drone survev contincterj by the wllpcB,an iil'ea of approxirnate I tI ha is t-outrd waterlogged, ibr a consideralrl* amunnt of tirne erren alter desilration *f theDankuni canai' Ilcnce, the Technical cammittce of the \Yest Bcngal s:ate wetiands Authoriq,; IWBSW\) hasrcconlmcrdcd t* prescrve lhese e-xistifig rL'c{--}rded u'ater: bodies and to clraii noti ty tire sairl l}ankuni wctlanrl areaunder the provisions of \!btrands {c.nse*.atirrn ard h{anage*rerrtl Ruies^ 20r7;
I{encrt this Draft }'loriiication is issued try the Depar:truent of Enviromnenr, Go'erru:rent of BrB in {he exercise .f
polvers conf-erred under ltule 7 iif r&ttland iconserr''ation & Managenrent) R.ules- lCI 1 7 and is herefrv pLrblished for
the int'onnaLiun of public:

The exlenl of the r;"'etland and its zont of inlluence is described in schedule T of tlis norificatiun;
Actil'iiies proiribitr:rirvithin the wellanci an<l its zt'rne of ittluence ar.e lisred in schedule tI of rhis norificarion.
Such prohibitions shall not apply for ateas designated under ot]rerAcrs and Rules. and listed ar para 1"2 {a). (irj and
(e) tf Sthedule I' Relevarrl provisir:ns af respective Acts and Rulcs shall appl;. in such areas;

Activities regulatcd r,vithin the wetland anil its zones of ir uencr. i.e. permitted aniy *rith 1:erurissiou oi'State
Gor'ernnrenl are listed in Sehedule II r;f this notificati*n. f{equesl lbr per-nrissiorls cafl lre 

'riir.]r. 
ro tile

Menrber Secretary, &rest Bengal Stalr Wetlands Authority. Crc f)epartnrert of Envir*nment, pranisarnpad
Bhabarr, Kolkat;i 700106 or at email - ctnekrr,'ma@gmai1.cr-rm. Such rcgulations shali rr-it apply lbr areas
designated unilcr other Acls ,u1d Rules. and listed al para L2 a). b) and c) or Schedule t. Re ler.anr
provisions af r:espective Acts and Rules shail apply in such ar:eas;

Ae:tiYities peuuitttd 1}'ithin the wetland and its zone r.rf inlluence are 1isled in Schedule Iy of ihis notiflcation. such
pennissions shall not apply fbr areas rlesi-qnated untler otherActs and Rules. anil listed ar para 1.2 ai, h) and c) gf
Schedule I. Rclevarrt pt'ovisiotrs olresprctive Acts and Rules shail apply in such arsas.

TIre Wcst Beligal State lVeilaneis Authoriry sliall n-ronitor lhe enforcemcnt o1'the provisio*s of tliis rrolillcatitx:

All tlic prc-existing r:x,uership rigliLs arrd priviiegcs perlaining to ide*tilleti and norilied *.i:|]auds willbt rnajrrajurld.
Further; ni) pr:r:-existirrg o$,ncrship rights or propsrfy rrill be transiercd to WBSWA as a part of this notific;rtion.
The status quo of the existing ox,rnership of the notiliedproperty rr,il] be maintained. No convelsiofi oiland $ili be
allowcd in draft notificrl rrr'aferbody till the flnal decision in this regarc{ is taken Lrl.the authorifi, as pcr pr.escrilred iu' 
the schetlules of tllr- notiflcation.

NOTE: In lhe ternaining arca ol-lv'ftlllarber and Fanchgara Mouza.,vhich is no irore ly3lrylogged atier: desilratir:n *f
thlj ljankuni canal, lor.v polluting activitiesl green asaivjties will be allowetl as per: the exisring rules a6d regulati'ns. f;om
the date of issue of this dratt Notificatii'rn. llowe ver, no change of character *f recordetl u,atertrodies ir: thi.q area u,,ili bc
pr:r-millcd and ihc tl-ainage i.lattcrfi existing jrr rvould be *raintaiued as such. Tirc scl:edule ol'land lalling
outside w-etlard is given as Annerure L *f

B &
Tlre detaiI s ri l'ar:tir,ities

II, ItI and IY"
t'ecor"decl yr'atcr boriies are ulentioned in Srhcdule

&H$17
r. !-.fq

* 0ar;tt

7 of tl,e \\,'etlatds {Conservaticn and Management} Rules 2017,
West Bergal preparcrl a Bricf lJocument fbr identi$ring tlie said
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Ry order olihe Gcvernor"

5i1'-

ROSHITI SEN.IAS
Principal Secret*ry to the Gavernment of West Bengal

Deptt- a{ Env*.onment, GovL q{ West Bengal
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Export atd storage af Hazardous Mirro-organisms Geneticaliy engineered organisms ar cells. 1gg9 or the Hazardous
wastes {Management, Handling and Transboundary Movement} Rules, 200g; Hazartlous and other wastes
(Management, Handling and Transtrau:rdary Mcvement) Rules" 2016; electronic waste covered under the E- lyaste
(Managemmt) Rules, 2016; and other acts aml rules as notified by Central Govemment and State Goveir:ment
appl icable tc wstlands.

4' Solid x'aste dunping and plastic waste dumping covererl under Municipal Solid W'aste Management R*les, 2016.
5' Discharge of untreated lvastes, chemical fertilizers, pesticides, effluflrts and any other chemicals effecting the

ecological character sf the wetland frorn industries, cities, towns, villages and any other hurnan srttlements and/or
activiries.

6 ' Poaching and illegal hur:tir:g covered under the Wildlife (Protecriox) Act" lgT2and amendments thereo{ Extraction
of soil, nrud, rcck and sand for c*n:r:rercial purposes.

iAny other activity other thau me[tioned above if taken up in the suroundifig area that wil] have a direct or an indirect
adverse eflect on the rcoiagical character si the wetland includiag water quality the sarne shall be prohibited.]

schedule rrr: List sf activifies regulated witkin the bouudary of wetland and its zsne of inllueuce and f.or
lvhich pri'r *ppror*l of state col'e*rmcnt is requirr:d t, be obtained.

\4,tsswA'nrill review and regulate the above activities for maintaining the
these activities adversely affbct the ecarogieal character of the wetland.

Apprr:val of the wBS\i&A shall be obtained for any other activity proposed tc
mentioned above wkich may adveisel-v affect ecological character of wetland.

schedule IV: [,ist of a*tivities permitted within the houndan of rvetlantl and its

Fri
"-{'c

Artivitv Regulation within the houndarl'
of wetland ()r zone of influenee

Narnr rf department I Agenc.v

respunsible thr regulation
Withdrawal ol' u.atrrr"l

impounrlm ent/ rlivei:si ou or

any other hydrologicai

intervention

withia the bar:udary of wetlard anil
zone of influence

District Adminiskatian

Harvesting cf resources

(li.",ing 1 non-living)
u,'ithin rhe boundary of wetland. District Adrlinistraiion

Religious practir:es within the b*u.udar1l of wctlanrl arri
zane of inlluenee

Di sari ct Admi nistratior.l

Eco-tourism within the boundary of'wetland aad

zone ofintluence
Districr A clntinistration

Ac1uacuiturc. agriculture and

horticrilture aL-rivities rvi thin
tltc *'ellarrtl Lrorrntiar.its.

$rithin the boundary af wetland and

zcne af influence
Distlict

Acfivity Wjthin fhe bsundary of wetland
and zone of in{luenee

Itlame o{ deparfment / Agenc3'

responsihle
Deciding hest ptlssible wisr use of-

ivetland rvithout aflectrng or
impacting its ecclogical character

and services olftre<l prcsently

Penrliued I) is lricr Arltuini stra tisn

Approval cf rhe wBSwA shall be taken f*r anv rllher activitv to be conducted srher than thcse rnerrliouert ahuve,
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Ct. No. 0l wpe{p) 87 af za24

Ankur Sharma
Vs.

State of West Bengal & Ors.

Mr. Sabyasachi Chatterjee
Mr. Sandipan Das
Mr. Badrul Karim
Ms. Kiron S1<.

Ms. Indrani Roy
Ms. Suparna l)utta

Mr. Samrat Sen, ld. AAAC
Mr. Manali Aii

... ior the petitioner

... for the State

Mr. Supriyo Chattopadhyay
Ms. Debosn Chatteryee

{x !.-1
&,"

lor the WBSEDCL

Mr, Sournya Mukherjee
for the WBPCB

1. By this *'rit petition stred as a puhlic Interest
Litigation, the wr:it petitioner seeks ior imprementation 0t'

the order of clasure passed. by the West Bengal pollution

Control Board dated J0. 1 1.2028. Learned counsel

appearing for the West Bengal poliution Control Boarcl

submitted that pursuar:t to the complaint lodged try the
petitioner an 24"AT.2O23 notice rvas issued to the offending

party viz. the 11ft respondent as weli as the writ petitioner,

parties were heard and the pollution Control Board passecl

an order of closure on 30. 11.2023.

2. Learned counsei appearing tbr the Electricity

Board submitted that in terms of the directions issued by
the Pollutisn Control Boarcl the electricity connection has
beetr disconnected. Thus, as on date. the 11.i, respondent
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2*
cannot operate the unit as the order of closure conti,ues tc:

r:emain in force. Howe'er. the Court is conscious of the facl

that under the provisions of water (prevention and controi
of Pollution) Act, LgZ4 and Air {prevention and Control ot

Pollutionl Act, 19g1, the oflending party has remedy against

the order of closure" Therefore, such a remed,y cannot be

foreclased by this Court at this juncture. However. as long

as the order of closure rernains in fr:rce, the poilution

Control Board shall ensure rhat the same is not violated. in
any rnanner and no third par[r interest is created in respect

of the said industry. In the event, the industry approaches

the Follutir:n Control Board ar the appeliate authorif5r under

the aforementioned statutor-y prr:visions, then the writ
petitioner shal1 be issued notice and the writ peritioner shali
be heard by the pollution Control Boarrl before any order is
passed on such a prayer made for rerrocation of the order ol
closure. If, ultirnately, the order of closure attains finality,

the authoritjes shall take appropriate steps on merits and in
accordance with jaw with regard to the reclamation of the

of.

property in question^

J. In the result, the writ petiticin stands disposed

{T. S. Sivagnanamf
Chief Justice
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BEFORE THE NATIONAL GREEN
TRIBUNAL

EASTERN ZON,A.L BENCI-tr, KOLKATA,
WEST BENGI\L
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